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what the causes are. I wish this had
been pointed out to me by the Secre-
tariat so that it could have been cor-
rected. In view of the fact that the
omission has not been only from one
-side, T would request you to put it
‘to the House as to whether they would
like in this particular case to condone
this little omission which can be rec-
tified at a later stage.

PanpriT S. S. N. TANKHA
Pradesh): May I know whether
"House has that right?

(Uttar
the

Karasagee KALELKAR (Nomina-
ted): We see no harm in making that
little correction and allowing the Bill
to be proceeded with.

SHr1 C. C. BISWAS: I agree with
my hon. friend that the House cannat
condone a defect like this. It goes to
the root of the matter. She might
make a complaint that it was not
pointed out to her. But suppose it
was pointed out and in spite of that
it was not done. In such a situation
will the House condone it?

(Interruptions.)

3 PM.

Panprr S. S. N. TANKHA: It is
not within the right of this House to
condone this.

Mr. DEPUTY CHAIRMAN: 1t is
not a little mistake; I tried to point
out to the hon. Member that it was a
serious mistake; it is not a little mis-
take.

SHRI PRITHVIRAJ KAPOOR (Nomi-
nated): Sir, when the hon. Member is
concerned with the soul of the Bil],
why should we bother ourselves with
the body thereof?

Kaxkasaugp KALELKAR: Sir, when
the hon. Member herself says that she
intends this Bill to extend only to
Part C States, that ought to be enough
and for a little technical error, it is
not proper to disallow consideration.
Supposing there is a printing mistake
or a mistake of grammar, we would
have corrected it.
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Mg. DEPUTY CHAIRMAN: It is
not a technical mistake. This Bill is

made applicable to the whole of India.
Parliament has got powers to pass
such a law only for Part C States
and even the Bill that has been intro.
duced by the Government refers to
Part C States. I refuse to allow the
Bill.

Dr. SarmMaTI SEETA PARMA-
NAND: Sir, I would like to make a
request. When the Ancient and Histo-
rical Monumenis Protection (Amend-
ment) Bill was before the House, the
hon. Minister in charge of the Bill was
allowed to take two hours for correc-
ting some faults and introduce it......

Mgr. DEPUTY CHAIRMAN: That
was only an addition to a Schedule;
the body of the Bill was not altered.

SHRI S. N. MAZUMDAR (West
Bengal): Sir, may I submit......
MR. DEPUTY CHAIRMAN: Mr.

Mazumdar, I have given the ruling; T
will not allow the Bill to be proceed-
ed with.

SHr1 RAMA RAO: Is there any pro-
vision in our Secretariat to help us
with the techmical and legal knowledge
required......

MRr. DEPUTY CHAIRMAN: It is
for the hon. Member to take the ne-
cessary help from the office.

THE MINISTER rorR HOME AF-
FAIRS anp STATES (Dr. K. N.
Katsu): You consult me; I shall help
you.

THE STANDARD WEIGHTS AND
MEASURES BILL, 1953

MR. DEPUTY CHAIRMAN: We
shall go to the next Bill, the Standard
Weights and Measures Bill. Shri Kishen
Chand.

Sur1 KISHEN CHAND (Hyderabad):
Mr. Deputy Chairman, I beg to move:

“That the Bill to provide for the
standardisation of weights and



1287  Standerd Weights and

[Shri Kishen Chand.]

measures in harmony wjth the
metric system be taken into consi-
deration.” \}

At the outset, I may point out that
this has been included as coming under '
the powers of Parliament under the |
Seventh Schedule. Under this Sche-
dule, item 50 has ‘‘the establishment |
of standards of weight and measure”,
as an item in the Union List and there. |
fore this Bill can come before Parlia. |
ment. !

Well, Sir, under the British rule,
the standard weights and measures
were established. In the case of
weights, on a curious basis, it was
fixed that a tola will be equal to 180
grains avoirdupois; and on the basis
of one tola it was decided to partially .
introduce the decimal system so that
5 tolas should make a chhatak; and
because a rupee had 16 annas, it was !
considered that 16 chhataks should
make a seer. A seer was considered
to be of 80 tolas and a tola was 180
grains and, therefore, a seer was
14,400 grains while a pound was only
7,000 grains: so, our seer was slightly
more than 2 pounds.

Then, if you compare this with the
other system that is prevalent through-
out the world, the metric system, a
kilogram is equal to 15432 grains.
Therefore, our seer is different from
2 pounds as well as the kilogram. It
has no international status for scien.-
tific purposes, and for this we have
to use the pound or the kilogram.

Then it will be found that there are
different kinds of this seer. It is 80
tolas according to the Government !
regulations. In various parts of the
country, we have a seer of 100 tolas, ‘J
32 tolas; 24 tolas and so on; and so |
various other seers are prevalent in
different parts of the country. The |
confusion does not rest there. The []

|
|
|

maund is the most confusing unit of
weight. When we want to refer to a
maund of 40 seers, we refer to it as
the “Bengal maund” and this Benga:
maund is equal to 82-2/7 pounds. ‘

[ COUNCIL ]
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We find the curious figure of 82-2/7
pounds coming in. Then, in Bombay,
there are two types of maunds: one
is of 28 pounds and the other is of
24} pounds. If you consider the
maund of 24% pounds it will be seen
that 434 maunds is equal to a hundred-
weight.

In some other parts, there are seers
of other denominations in existence.
Then, after a seer. we have got a
palla. In certain provinces, we use a
measure called palla which is equal
to 3 maunds. In South India there
are certain measures equal to 3 seers
and 14 seers. So, in this way, there
is a confusion right through from this
end to the other end. I suggest, Sir,
that the basic figure is a tola and a
tola is 180 grains; and a tola is equal
to 12 mashas. One masha is equal
to 15 grains; by coincidence, a gram is
15-4 grains; thus there is a small diffe-
rence of -4 grains only. If we change
our masha from 15 to 154 grains it
will be exactly equal to a gram. My
suggestion, therefore, is to change our
masha from 15 to 154 grains; a change
of less than 3 per cent. and a very
small change......

Surr H. P. SAKSENA: (Uttar Pra-
desh): Why are you so much in love
with grains?

Suri KISHEN CHAND: We must
remember that we are not in either
of the two world systems of weights
—the British or the metric. There
are only two systems prevalent in the
world, the pound and the Kkilogram.

SHRI H. P. SAKSENA: What if...... T

Sur1 KISHEN CHAND: The seer of
India cannot be used for any scienti-
flc measure because it has got no-
other connection with any scientifie:
or practical measure. You have got
to ally with the pound or with the
kilogram; then only you ran use it
for any scientific purpose. If we
think that we must have a separate
unit of weight and a separate unit of
measure—separate from the entire
world—and we must have a separate
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system of units for all the scientific
uses, I am afraid, no other Member
will support Mr. Saksena in that type
of contention. We have got
make up our mind. Either we go 1n
for the pound or for the kilogram.
And by a slight alteration we can
«convert our unit into a worldg unit.
Therefore, T submit, Sir, rhat we
should change our masha from 15
grams to 1542 grams and make it
exactly equal to one gram: That is
the first alteration suggested by me.
The second alteration is that at pre-
sent a seer is equal to 960 mashas
and it should be made into a thousand
mashas. The result of all this will
be that one seer will have 10 chattaks
instead of having 16 chattaks. A
chattak will have 10 tolas and a
tola will have 10 mashas and a masha
will have 10 rattis. They will all be
multiples of 10. We retain our old
names and with very slight variation
in the units, we bring them in con-
formity with the world units. Simi-
larly, Sir. in the matter of measure,
‘we use yards, feet and inches. That
is an international unit. And although
I have suggested the metric system,
I have said in my preamble that it
shall come into force from such date
nr dates as the Central Government
may fix by notification in the Gazette
for the whole or parts of the Act.
And in the Statement of Objects and
Reasons I have pointed out that the
unit of measure may be brought into
force after seven years while the unit
of weight may be brought into force
immediately because the unit of
weight is a unique unit different from
the international units while the unit
of measure is at leasn following one
-gystem of internativnal unit, i.e, a
mile and a yard. It woull no doubt
look odd that the unit of weight is
on the metric system and the unit of
measure is on the British system. but
as the unit of measure would involve
rertain large alterations like the area
of all lands—because
not be able to measure our lands in
acres—I have suggested that the noti-
fication for that alteration may come

after several years, but the notifi-
«cation for changing this weight mea-

to.
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sure may come in immediately. Some
years back—about four years back—
a committee was appointed by the
Government of India to go into this
question of lineal weights and
measures, and they have studied the
whole question and recommended to
the Government of India unanimously
that the metric system should be adopt-

ed. I think the Government in due
course will take up this question, and
my object of bringing forward this

Bill is to focus the attention of Gov-
ernment to this urgent need. I sub-
mit, Sir, that such a simple measure as
this, which is not going to 1involve
any hardship, should be adopted. The
total difference in the masha in our
unit of weight is going to be only
about 3 per cent. and we will thus
standardise our maund. A maund
will be equal to 10 seers. You know
even now in Bombay we have a mauné

of 12 seers. And this new maund wiil
more or less be equal to the maund
prevalent in Bombay. Sir. I beg to

submit that this Bill may be accepted
and passed into law. Sir, I move.

Mr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill to provide for the
standardisation of weights and
measures in harmony with the
metric system be taken into consi-
deration.”

Tee MINISTER ror COMMERCE
aND INDUSTRY (Surr T. T. KRISHNA-
MACHARI): Mr. Deputy Chairman,
I do not know if I correctly under-
stood the hon. Member who moved
this Bill when he used one phrase
that the object of this measure, in his
view. was to focus the attention of
Government to the urgency of this
measure. Sir, although I am in full
agreement with the object of this
measure, nevertheless, I am afraid 1
have to oppose it. Sir, the hon. Mem:
ber did give the =limnses of the
history behind the movement to
standardise weights and measures. 1
have no desire, Sir. to take this House
through a very tedious narration of
the vicissitudes and the attempts te
standardise the weights and measures.
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(Shri T. T Krishnamachari.]
Bul 1 would, Sir, just take the House
to 1947 In fact, prior to that, n
1946. a Bill was introduced 1n the
Legislative Assembly to convert the
currency of this country into the deci-
mal system.

Sari KISHEN CHAND
coming up a little later on
a Bill for that also.

That is
There is

Surr T T. KRISHNAMACHARI: 1
am not saying that the hon Member

has committed any default by not
bringing that Currency Bill. But I
am merely mentioming this that in

February 1946 a Bill was circulateq to
elicit public opmion. In fact, in 1946
the Indian Science Congress passed
a resolution And the Interrm Gov-
ernment which was in power during
1946-47 requested the Provincial Gov-
ernments in February 1847 to take
up the question of adopting the metric
system of weights and measures So
that is the background. And the
Government of India, 1n 1946, simul-
taneously with agreeing to a circula-
tion motion 1n respect of currency
decimalisation, asked the Indian Stan-
adards Inshiiniion %o recommenda 4o
Government national standards for
these things And that Institution

which was 1naugurated in February
1947 has sent to us a

report Here
is with me the Report of the Indian
standards Institution Sir, some of
the recommendations made by that

Institution do make 1t almost impos-
sible for us to adopt short cuts sueh
as the one suggested by the hon
Member 1n regard to standardisation
of weights and measures or decimali-
sation of currency In fact, Sir, I
think it is more or less agreed nof
only in India but also all over the
world that the world must move to-
wards standardisation of weights and
measures and 1t cannot escape from
adopting the only logical method, viz.,
the decimal method. But, Sir, the
factors are the readiness of the various
component units of the Government of
this country, not merely the Gov-
ernment of India, but the various im~

[ COUNCIL 1
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stitutions functioning under the Gov-
ernment of Inda and fthe Govein-
ments of the States to change o¢ver,
and not the least being the gquestion
of costs Even the sub-committee
appointed by the Indian Standards
Institution has mentioned*

“The Commuittee is aware of the
expenditure required for the change-
over to the metric system, which 1s
likely to be considerable. It 1s,
therefore, recommended that the
transition period be extended over
a number of years and the actual
change-over carried out in three
stages as detailed below.”

Now, Sir, the Committee recommended
three stages over a period of fifteen
years:

“(a) The preparatory stage of
three to five years when no exten-
sive changes would be enforced but
intensive education and dissemina-
tion of information on the metric
system of weights and measures,

(b) The change-over stage of
about five years in which the change-
over will be effected in the agencies
under the control of Central and
Provineial Administretions end in

public life, and .

(¢) The final stage of three to
five years when the country would
be brought over to the metric sys-
tem entirely and after which no
other system would be regarded as
legal.”

That, Sir, 1s the starting point so
far as the Government 1s concerned
m regard to the question of standardi-
sation., and we are committed more
or less to this principle of change-
over and standardisation. Therefore,
if the objective of my hon friend is
more or less to anticipate the Gov-
ernment move in the matter and edu-
cate the public, well, Sir, I welcome
this opportunity, because I am in a
position to say that we are one with
the hon Member with regard to his
objective The country should men-
tally set orepared, as was envisaged
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in the report of the Sub-Committee of
the Indian Standards Institution.
Over a period of five years, people
should mentally get prepared for the
change over to the only logical system
I have mentioned. viz., the decimal
system.

Government has not been idle about
this matter. I must pay a tribute to
a colleague of mine in the other
House who has been putting pressure
not by means of a Bill but by asking
questions and frequently writing to
me. [ refer to the very well-known
scientist, Dr Meghnad Saha. His
anxiety was that, with all this rapid
industrialisation that we are envisaging,
unless we changed over, immediately,
to the metric system, we would pro-
bably be involved in a lo# of cost in
ehanging over to the decimal system
later on, and I think it is a very
sound view. Sir, after I came to Delhi to
take over this Ministry, [ greatly ap-
preciated this view expressed by Dr.
Meghnad Saha and we have set up
a machinery in order to set it in
motion. On the 22nd October this
yvear, we had an inter-Departmental
Conference initiated by my Ministry
under the guidance of the President
of the Indian Standards Institution,
Dr. Lal C. Verman. [f I only read
the proceedings of that particular
meeting, and the various opinions ex-
pressed, I am sure the House will be
convinced that the matter cannot be
dealt with in such a simple

manner
as envisaged by the hon. Member,
who moved this Bill. Sir, the various
Departments of Government like the

Railways, Defence, Posts and Tele-
graphs, etc. raised objections prima-
rily because of cost. The cost would
#e enormous. I am not in a position
today to say what the cost will be.
In fact, it was suggested to me by
my legal officers that because of the
cost factor, this Bill has not been
taken into consideration—which is a
very vital point—there might be a
preliminary objection on the ground
that it requires Presidential sanction,
but I did not want to sidetrack an
important issue of this nature on pure-
ly a preliminary and technical point.

[ 4 DEC. 1953 ]
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The cost factor is something immense.
We have not been able to evaluate
what it will be. However, the Gov-
ernment are convinced that we should
change over to the metric system and
the sooner the better, because the
point which was made by Dr. Saha
is that. as we go on progressing as I
hope we would, the cost factor will
increase rather than diminish. I
would like to assure the hon. the
mover of this Bill that we are moving
with this, but it cannot be done like
this. It might take at least fifteen
years. Incidentally, I might mention
that an attempt was made in the U.K,,
a far more advanced country than
ours, and they suggest that the time
taken should be a period of twenty
years, and originally. the British Com-~
mittee decided that it should be phas-
ed over a period of twenty years
The Government, after considering the
recommendations of the Committee
appointed for the purpose, came to the
conclusion that they would not be
prepared to go ahead with this plan
in view of the cost factor, but they
have compromised on an interim posi-
tion, viz., that they should take up
the long-needed step to define the
existing standards of length and
weight in terms of the metric unit.
This means putting away this ques-
tion of change-over to an indefinite
period, and this difficulty in a country
far more advanced than ours. It may be
argued that they are more advanced
and that is why the change-over is
difficult, and that when we are less
advanced, we might have the change-

over. But I assure the House this
will take some time. It has to be
dealt with in a comprehensive way.

All the interests concerned. the Central
and the State Governments, all the
agencies of the various Governments,
the public bodies, the scientific bodies
and educational bodies and above all.
the universities, must come into this
picture, and we in the Ministry hope
to be able to put up concrete prepo-
sals before the Government in order
to take a move forward, and then
perhaps we might formulate a draft

Bill and send it to the various bodies,
universities and, research bodies pri-
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[Shri T. T. Krishnamachari.]
warily. It will take time. It may be
that the hon. Member and myself may
not be here to see the culmination of
our wishes, but it is good, Sir, that
the Bill originated by the hon. Mem-
ber has given me an opportunity to
put the Government’s point of
on a matter which, I think, is of very
fundamental importance for the pre-
gent and the future. Nevertheless, 1
have to oppose it.

[ COUNCIL ]

|
|

view

SHRr1 C. G. K. REDDY (Mysore): Sir, -

I would just take a few minutes fo
get further clarification from the hon.
Minister. So far as the principle of
the Bill is concerned, there is no one
in this House who would oppose it.
First of all, he alluded to possible
financial objections. I do not want to
argue this, nor is it likely to be raised.

I cannot understand why Govern-
ment should oppose the Bill, even if
the change-over would take 15, 20 or
25 years. It would have been quite
acceptable to the mover of the Bill,
I am sure, if the Government had
moved an amendment saying that this
should be circulated for eliciting
public opinion or even referred to a
Select Committee. The reason is this
that, if the Bill is on the anvil, its
urgency is more apparent, and the
Government machinery, the pub-
lic machinery, and everything
else will start moving. There-
fore, Sir. I do not understand why
the hon. Minister should oppose this
Bill. He could, for instance, move
an amendment asking that this should
be circulated for eliciting public opi-
nion, and since this matter is a very
complicated and comprehensive one.
naturally we would like to know what
the different sections of the public
think about it.

I am aware that there kave been
conferences, before, but we do not
know what the public thinks about
it. We would like to know in what
manner and at what time we can
start operations for the change-over.
If the hon. Member agrees to with-
draw the Bill. that woilld wmean that

Measures Bill, 1953 1296

it may perhaps take another four or
five years for Government or anyone
else responsible for this to start mov-
mg in the matter. According to the
hon. Minister’'s own admission it
would probably become more and
more complicated and more and more
expensive, and, therefore, will face
more and more opposition if this
matter is left over for another year
or two or for five or ten years. There-
fore, I would ask the Government
to accept the principle of the Bill
and if they like, move an amendment
asking that this Bill should be cir-
culated for eliciting public  opinion
or that it should be referred to a
Select Committee which can go into
the whole question and call upon
people who are interested io let us
know in what manner this can be
done.

So I am not able to understand why
this should be opposed. I can under-
stand that he should oppose the Bill
as it is, but I cannot understand why
he should oppose the Bill in whatever
form it may emerge after eliciting
public opinion, after going through a
Select Committee and after the
various procedures it may have to go
through.

Therefore. I would like to appeal
to Government not to oppose the Bill
as such. He accepted the principle
and therefore, there should be no op-
position to the Bill. It can only be
because of certain difficulties. Let
him see if this opportunity can be
utilized for examining and overcom-
ing those difficulties, and finding out
in what way we can amend this Bill,
in what way we can put this into
operation. I would appeal to Gov-
ernment not to oppose it at this junc-
ture but perhaps urge on the House
to see that the Bill is sent out for cer-
tain things to be done to it so that
it would finally emerge as a measure
which will be generally acceptable,
not only by the Government but also
by the interests concerned.

SHrr S. N. MAZUMDAR (West
Bengal): Mr, Deputy Chairman I also
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think that my friend Mr. Reddy has

offered some suggestions which the
Government should accept. After
the speech of the hon. Minister I

don’t understand how Government
oppose this Bill. There is no dispute
with the principles of the Bill. The

only aurficulty :» that 1t will take time. |
of the Bill did not !

The hoz. mover
say tiat it snould be put into prac-
tice immediately. Mr. Reddy has ex-
plained the position. So what was

[ 4 DEC

proper on the part of the hon. Min- '

ister was either to suggest that this
Bill should be sent for circulation to
elicit public opinion or to move an
amendmerit, or the matler may have
been referred to a Select Committee
in order to work out all the compli-
cated procedure, etc. He him-
self said that the mover of the
Bill has set the ball rolling. It
will serve the purpose of educating
the public. So I don’t understand
the Government taking up the atti-
tude to oppose the Bill. So I support
Mr. Reddy’s suggestion.

SHR1 H. P, SAKSENA: Sir, I
not satisfied with the
the Bill. It may be
the rest of the House but I don’t see
any wisdom in forsaking the age-old
standards......

am
principles of

AN. Hon. MEMBER: Is it age-old?

SHR1 H. P. SAKSENA: Yes, in India
at least, it is a very very old practice
which should not be so lightly given
up. Our country is a country of un-
educated......

Surr T. T. KRISHNAMACHARI:
We originated the decimal system. It
belongs to us.

Sur1r H. P. SAKSENA: Yes, I claim
its parenthood but I would remind
you of the time, of the period—long
long ago when we gave it up. Now it
will be a very difficult job for our
countrymen to switch on to this new
decimal system under which it will
be very difficult for them to calcu-
late and to understand. Now I am
reminded of our changing the word
‘Cawnpore’ to ‘Kanpur’. Similarly

acceptable to |

VU O
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Dr. A. R. MUDALIAR
What happened?

Surl H. P. SAKSENA: Nothing hap-
pened. Nothing could have happen-
ed. Similarly, nobody will use it, I
assure you. The same old practice
of 5 tolas for a chhatak, 16 chhataks
for a seer and 40 seers for a maund
will continue and I don’t see any......

I
298
(Madras):

SHRI C. G. K. REDDY: For the hon.
Member’s information I may say that
it is not prevalent in the South.

SHRI H. P. SAKSENA: It is for the
Chair to point out to me, Mr. Reddy,
if I am irrelevant. As a matter of
fact I have not yet started. Sir, I
don’t understand what it is,
that is troubling the mover of the
Bill. Government did not think it
proper to bring it. I do not even
agree with the urgency of the mea-
sure. It was left to our hon. friend
Mr. Kishen Chand to see the urgency
of it and to bring forward a mea-
sure. Now the hon. Minister for In-~
dustries has just now admitted that
it will take a very very long time
for the change to finalise and to take
place. It may take 15, 20 or 25 years.
Now it is no use spending our energy
in a matter which is not going to
materialise soon. Therefore, from
my part, it can have no sympathy.

Surt RAMA RAO (Andhra): Sir, I
have much sympathy with the Bill
and I deeply appreciate the moral
support—not very material though—
which the Minister has given it. Sir,
it I remember aright—and somebody
in the House may correct me if I
am wrong—Pandit Jawaharlal Nehru
expressed the view in favour of the
metric system some years ago, while-
Mahatma Gandhi was opposed to it.
We have moved far " since, judging
from the speech of the Minister to-
day.

It strikes me that the metric system
is a halllmark of civilisation. We
make too much, in this country, of

the innate conservatism of our people.
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[Shri Rama Rao.]
We make too much also of their so-
called ilhteracy. We used to call
thirty tolas sawa seer in my boy-
hood in my part of the country. To-
day the Agra seer, as we are calling
it, is 80 tolas and is in use. People
have adapted themselves to it; I :ec
no reason why if we go in for the pro-
posed change—and changing whole-

sale, 1 don’t fear-—people should
oppose it. I also think that a mea-
sure of this kind would be helpful
as a unifying force. If we talk of
very big unifying factors, people

don’t understand us; but if you tell
them 1n their language about common
measures and weights for the whole
of the country, they understand easily.
Surely, it is incongruous with our
nationalism that there should be one
measure somewhere in far South
India, another in Madras, a third
in Nagpur, a fourth somewhere in the
North. I would, therefore, suggest
that since this matter is fairly ur-
gent, we should put it to the country

and take its opinion opn it. W will
be a very good compromise.
surr C. G. K. REDDY: Has the

hon. Minister anything to say about
the suggestion?

surr T. T. KRISHNAMACHARI:
Sir, I don’t think I have very much
to add. As I said, this is an over-
simplification of a very difficult prob-

lem. In fact my hon. friean oppo-
site, Mr. Reddy and Mr. Mazumdar
want me to say something on this

particular Bill, which I just avoided
saying. When I said I accept the
principle of the Bill, the principle is
‘let there be a change’. I accept the
principle of the change but I don’t
accept the Bill. I cannot be a party
to the circulating of this Bill which
I feel will be nullifying the very ob-
jective that I have in mind, namely
the bringing about of a proper clrange.
I cannot confuse people’s mind which
is already confused and which might
be confused for a long time to come.
without educating them in the pro-
per way. I think it will be doing some-
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thing wrong. if I allowed this Bill
to be circulated for eliciting public
opinion. It will only add another
element of confusion in regard 1o a
subject where clarity is very rare
and difficult to obtain. Therefore, I
do not want to go into the
various clauses of the Bill. I think
the Bill will not be appropriate
from the point of view of the neeas
of the country. It may be very
good from the point of view of the
mover himself and his knowledge of
the subject. But I am advised by
people who are in the know that it
does not suit us. We cannot cir-
culate a Bill where the proposals
have not been examined, where the
various scientific and technical peo-
ple who are ultimately to help us to
implement the change-over, have rot
applied their mind to it. It will pe
doing distinctly a dis-service not only
to this generation but to the genera-
tions to come also. It is not the sim-
plification of a problem. It is not a
question of being charitable, not &
question of accommodating anyone.
Really it is a question of seeing that
the objective, that we have, is ulti-
mately attained in the proper man-
ner over a period where the expen-
diture could be spread out, where the
necessary amount of education could
be undertaken and all the necessary
things could be done. Therefore. it
is impossible for me even to aecom-
modate my friend who says, “There
is nothing wrong with it. What is
wrong? It is an innocuous measure.
Circulate it for public opinion. Mr.
Kishen Chand is satisfied. I am
satisfied. You are satisfied.” No, it
is not so. It is not a question where
we aim at the satisfaction of indivi-
duals. Our aim ultimately is the
good of the country and for the ulti~
mate achievement of that aim, it is
necessary for me to stick to the view
that I expressed at the outset.

Sart KISHEN CHAND: ‘Sir, I am
surprised at the attitude taken by
the hon. Minister for Commerce and
Industry. He agrees with the princi-

ple of the Bill but thinks it will take
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a very long time tfo put it into force.
I only want to say a few words in
reply to the criticism that ke has
made regarding this Bill.

He said that first of all, this Bill
has to go to the universities. I sub-
mit that the universities have noth-
ing to do with it for the universities
use only either the pound system or
the kilogram system. In the wuni-
versities, in scientific or research work,
people never use seers. So it is use-
less to offer the argument that this
Bill should go to the universities for
investigation. I fail to see how the
universities come in here. Universi-
ties never use the unit of seer. Uni-
versities only use the pound or the
kilogram unit because they are only

concerned with the scientific part of
it.

Secondly, the railways use the unit
of ton and I would like to know how
this unit is connected with the seer or
the maund. It is not a multiple of
a seer or a maund. What happens in
our country is that all the machines
are imported and they are first of
all put in the pound system or the
kilogram system. Then there is a
small thing called a “rider” whick is
slightly changed to adjust the mark-
ings in seers. Even in the railway
stations, you will find all the weigh-
ing scales are marked in pounds, and
as a subsidiary thing, the markings
are shown in seers. I fail to see how
this change is going to be spread over
fifteen years. It is a simple problem
which is sought to be made to appear
a difficult one, and all sorts of wrong
reasons are given. They say it is a
huge thing costing crores and crores
of rupees and so nothing can be done
now. The biggest users of these mea-
sures are the railways and they can
change over without any difficulty.
They are now wusing the ton unit
which is not related to the seer or the
maund. What I suggest is this, that
the weight of the seer may be changed
from 14,400 grains to 15,432 grains.
There is a mistake in the printing of
it, in that the decimal point is in the
wrong place. They have printeq it
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as 1543236 in clause 3, instead of
15,432:36 grains. It should read:
“The unit of weight shall be one seer
equal in weight in  vacuum to one
kilogram of France or 15,432:36 grains
avoirdupois. What I want to impress.
is that it will not adversely affect
the common man. He is only con-
cerned with the seer. He goes to the
bazaar and gets a weighing unit,
called one seer. He does not know
how that one seer conforms to the
standard unit kept in our country. He
accepts it because it is printed “1 seer”,
What I have suggested here is that im.
future also we will continue to call it
“1 seer” but the weight of that seer

will be 15,432 grains in place of 14,400
grains.

SHrRI H, P, SAKSENA: And the:
poor people will remain  hungry,
They will buy a seer of flour frony
the bazaar but there will be four per-.
sons to be fed with it,

SHRI KISHEN CHAND: I am glad
to hear that objection, because it ig
really in my favour, I say this be--
cause this unit of seer will really be
m(?re than the previous unit and if
prices remain at the same level, the-
result will be that the man who buys
the article win get it about 7 per
cent. cheaper than previously, So
thgre will be a reduction ip the
brice of the commodity and it should
be a welcome change to the consumer.

As I have pointe
are two unitg .on,
of measure.

d out here, there:
€ of weight ang one
+ admit that

difficulties in imposing the
measure, Therefore, in the
ble as well ag in the
Objects and Reasons, 1
out that after passing

15 to be enforced by notification in
the Gazette. I cannot see any reasomr
why the unit of weight cannot be
introduceq immediately. I have point~
ed out that the universities do not
come in. The railways can make the
change very easily, without any digg-

Pream-
Statement of

have pointeg@



1303 Standards of Higher

{Shri Kishen Chand.]
culty at all. because all their weigh-
ing scales are now based on  seers,
but they have been made on the basis
of pounds and only the dist has
been changed. You can change the
disc again and put in the word
“seers” a little lower and the same
weighing scale will caontinue to ope-
rate. The only difficulty. that may
be created, will be in the markets.
In the markets, we have got the
market inspectors and they can see
that the weighing unit 1is changed.
You see, in the weighing unit at the
‘bottom there is a hole and if we put
in a little lead in this hole it can be
brought to the proper weight of one
seer. That slight change can be effected
without any difficulty.

If we are going to spread this
-change over 15 years, I think, Sir, that

many complaints will come. As the
country goes on advancing  scienti-
fically, we will have two units, one

-scientific unit and one common unit,
in wuse. The scientific unit will
continue to be kilogram whether we
like it or not. The question is: Do we
want our practical unit to be in con-
formity with the scientific unit or do
we want to have two separate units?
Do we want to have a gulf which can
be bridged very easily and very
«quickly? Therefore, I suggest that
without referring it to the universities,
without referring it even to public for
their opinion we can bring this into
operation immediately and the change
over will not cost very much, The
cost will be very nominal and in view
of the benefits, it can be ignored.
Therefore, I would submit, Sir, that
this Bill be taken into consideration.

Mgr. DEPUTY CHAIRMAN: The
$question is:

“That the Bill to provide for the
standardisation of weights and
measures in harmony with the
metric system be taken into consi-
deration.”

‘The motion was negatived.

[ COUNCIL ]
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Sur1 KISHEN CHAND (Hyderabad):
Sir, I beg to move:

“That the Bill to co-ordinate and
regulate standards of higher educa-
tion in post-schools, colleges and
universities in all branches of know-
ledge be taken into consideration.”

Sir, when a simple Bill has received
a straight negative, I am afraid that
this much more controversial Bill to
ro-ordinate the standards of higher
education......

Taue DEPUTY 'MINISTER FOR
NATURAL RESOURCES AND
SCIENTIFIC RESEARCH (Surr K. D.
Maraviva): There is no controversy
about it.

Sur1 KISHEN CHAND....... is rather
a difficult subject.

Kuwaja INAIT ULLAH (Bihar):
To be explained or understood?

Surt KISHEN CHAND: I will try
fo explain the salient points in as few
words as possible but unless the Mem-
bers realise the gravity of the prob-
lem, and unless they realise that our
higher education should be changed
to make it a national education, it
will not do. If this Bill is going o be
thrown out, we will not be doing a
proper thing for our education and
for our future generation. People
always say that we have got indepen-
dence, a national culture, and a
national tradition—age-old tradi-
tion. We want a special system which
will fit in with that culture as the
present education is a foreign educa-
tion which does not suit the soil.

I may point out in the very
beginning, Sir. that this is in the
Union List, if there is any question
about that. Entry 66 of List I of the
Seventh Schedule reads as follows:
Co-ordination and determination of
standards in institutions for higher
education or research and scientific



